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ORDER

PER N.K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order of

the CIT(Central-II), New Delhi dated 31.03.2018 pertaining to
A.Y.2013-14.
2. The sum and substance of the grievance of the assessee is
that the PCIT erred in assuming the jurisdiction u/s. 263 of the
Act and further erred in treating the assessment order framed
u/s. 143 (3) of the Act as erroneous and prejudicial to the interest
of the revenue.

3. Before us the authorised representative of the assessee filed



following application and prayed for the withdrawal of the
appeal:-

CHAMBER OF SALIL AGGARWAL, SENIOR ADVOCATE
R - 517, New Rajinder Nagar, New Delhi - 110060,
Email: salilaggarwal_adviayahoomail.com, Phones: 28743006, 28745658, 28743784

17" November 2022
Before,
The Income Tax Appellate Tribunal, ;
Dellu Bench *C°,
New Delhi, |m7

In the matter of: M/s Jay Ace Technologies Lid.
ITA Nos. 3994/Del/2018
AY:2013-14

Hon'ble Sir(s),

That the captioned appeal is fixed for hearing on 17.11.2022,

It is respectfully submitted that the captioned appeal is with respect to order so

passed by learned PCIT under section 263 of the Act, whereas. in assessment

order passed in pursuance to the aforesaid order i.e. under section 143(3) read
with section 263 of the Act, addition has beem made by learned AQ. for which
appeal is pending before Hon'ble ITAT, Delhi. As such, the assessee intends to

withdraw the captioned appeal ad pursue the appeal with regards to assessment

made w's 143(3) r.w.s. 263 of the Act. It is therefore, most respectfully prayed that

the captioned matters may be permitted to be withdrawn by the assessce.

I shall be highly grateful for this kind accommodation.

Counsel for Assessee



4. In the light of the above and finding that the DR had no
objection, this appeal is dismissed as withdrawn.

5. Decision announced in the open court on 17.11.2022.

Sd/- Sd/-
(KUL BHARAT) (N. K. BILLAIYA)
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